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such as Nangloi, Najafgarh Road, and Madn- 
gir, the Delhi Development Authority has 
Provided temporary sites for the purpose for 
the facility of the residents, pending develop­
ment of regular sites by the Municipal Cor­
poration of Delhi.

Transfer of Ownership of Plots 
la  J. J. Colonies In Delhi

48. SHRI DAL1P SINGH : Will the
NIRMAN AUR AWAS MANTRI be pleased 
to state :

(a) whether Government are consider* 
ing to transfer the ownership of the plots 
in the J. J. Colonies in Delhi to the allottees;

(b) if so, the policy in regard to owner- 
s hip rights in cases where the allottees of the 
plots in the J. J. Colonies have sold or trans­
ferred the plots to some other persons;

(c) the mode of recovery of the cost of 
the plots from the allottees; and

(d) whether the cost will be recovered in 
easy instalments or in lump-sum ?

NIRMAN AUR AWAS MANTRALAYA 
MEN RAJYA MANTRI (SHRI I. K. GUJ- 
RAL) : (a) to (d). The entire scheme is under 
examination.

Allotment o f Plots for Religions 
Institutions in J huggt-Jhonpri 

Colonies o f Delhi

49. SHRI DALIP SINGH; Will the NIR­
MAN AUR AWAS MANTRI be pleased to 
state :

(a) whether no plots for religious insti­
tutions i.e. Mandir, Masjids and Guru- 
dwaras etc. have been reserved in the Jhuggi- 
Jhonpri Colonies of the Union Territory of 
Delhi and, if so, the reasons therefor;

(b) Government’s policy in regard to the 
allotment of these plots;

(c) whether plots will be allotted to reli­
gious organisations organised by the inhabi­
tants of these Jhuggi-Jhonpri Colonies;

(d) if not, to whom such plots will be «Uo» 
tted in cases where such religious organisa­
tions are not in existence; and

(c) whether these plots will be allotted to 
such organizations on payment or free of 
charges ?

NIRMAN AUR AWAS MANTRALAYA 
MEN RAJYA MANTRI (SHRI I. K. GUJ- 
RAL) : (a) Sites for religious purposes are ear* 
marked in the layout plans of Jhuggi-Jhonpri 
colonies.

(b) Such sites can be allotted to the regi­
stered social, cultural and religious organisa­
tions.

(c) Yes; provided such organisations are 
registered.

(d) Registered religious organisations, 
other than those of the inhabitants of J. J. 
colonies, can also be considered for allot­
ment of such sites.

(e) Allotments are made on lease-bold 
basis and the allottees arc required to pay 
annual ground rent besides the premium for 
the plots so allotted.
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